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t to my colleagues ave
g::lil:iptwd in this debate. I think this
debate has stimulated a good deal of

interest.

1 will narrate one instance. It was
about 15 years back that T was travelling
with the predecessor of the Education
Minister, Dr. Triguna Sen, mn the
Calcutta Mail and when, in the
morning, we reached Asansol Station,
I told him that we had reached
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He immecdiately retarted : ‘It 13 not that
today ; now it is

A-FATA JTATT ]

T admit that you take cognizance of the
fact that the biggest asset of our country
is its man-power. cspecially the youth
puwer which has got tremendous potential
if rhannelivd in a conmstructive way.
If you analyse the Janata movement or
the Jayaprakash  Narain movement,
start rom Guarat from where my
friend Prol. Mavalankar comes, and it was
at the initiative ol the students.  Gujarat
showed s the way, which was accepted by
Shri  Jayaprakash Narain and  other
leaders also,

In view of the fact that the Government
is seized of the problern [ do not want to
11k up much time. I think very serious
thught shoukl be given to this. There is
no fuse sticking to the status guo. With
a new Education Minster coming in, 1
think there should be a new approach to
this problem. Though it 1w & cuncurrent
subject, the Central Education Minister
has got a very important role to play and
our futuve Dducation policy and the
mobilisation of our youth should be taken
care of by him. Bnt in view of the auu-
rance he has given that he has called a
State Education Ministers’ Conference and
that it will discuss this problem, [ heg
the leave of the llouse to withdraw my
Resolution.

19 hrs,

MR. CHAIRMAYN : Now, I will put
the amendments to the vote of the House.

PROF. P. G. MAVALANKAR : How
does the question of putting the amend-
ments to the vote af the House arise when
the hon. wants to withdraw his
Resolution ?

MR. GHAIRMAN : Rule 335 provides
l;iihm.ihn;mhmetogau?mughthe
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1 will now put amendments No. 1 and
8 moved by &:1 Vinayak Prasad Yadav
to the vote of the House.

Amendments Nos.v and 8 were put and negatived.
MR. CHAIRMAN : I will now put
amendment No. 2 moved by Shri Hukm-

deo Narain Yadav to the vote of the
House.

Amendment No. 2 was pul and megatived.

SHRI 5. KUNDU : I want to with-
draw my amendments No. 3 , 4 and 5.

MR. CHAIRMAN : Has the hon.

Member the leave of the House to with-
draw hit amendmenis,

SOME HON. MEMBERS ' Yes.

Amendments Nos. 4, 4 and 5 were, by leave,
withdrawm.

SHRI YUVRA]J : 1 want 10 withdraw
my amendments No. ¢ and 7.

MR. CHATRMAN : Has the hon.
Member the leave of the House to with-
draw his amendments.

SOMFE HON. MEMBERS : Yes

Amendments Nos, 6 and 7 were, by leave,
enthdrarer.

MR. CHAIRMAN : 1 will now put
amendment No. g moved by Shri T, A,
Pai to the vote of the House,

Anendment No, g was pul and negalived.

SHRI P. K. DEO : [ beg to withdraw
my Resolution,

MR, CHAIRMAN Has the hon.
Member Icave of the Hous to withdraw
his Resolution,

SOME HON. MEMBERS : Yo

The Resolution was, by leave, weithdiaten,

19'oghrs.

RESOLUTION RE:
CONNTITUTLON

CHANGES IN

SHRI VAYALAR RAVI (Chia-
vinkil) : I beg to move :

*“This House, taking note of the new
political situation 1n the country after
the Sixth Lok Sabha elections and
confronted with the tasks of social and
eCONOMIC Teconstruction, Urges
the Government to take 5mm¢m
steps to amend the Comstitution of
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[Dhpi Vayalar]
India, further to secure meaningful
realization of the Directive Principles
of State Policy, deleting property
rights from the Chapter of Funda-
mental Rights, including right to
work and  literacy national
minimum wage as fundamental rights
and further enlarging the guarantecs
to the mmnoritirs—religious and
linguistic—Harijans, Tribals and other
L sections of  our
population.”

MR. CHAIRMAN : The hon. Member
may continue his speech mext time. The
House stands adjourned till 11 AM. on
6th August, 1977

1905 hrs.

The Lok Sobka then adjourned till Elevn
of the Clock on Saturday, August 6/Srapana
15, 1899 (Saka).
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